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Rice (Madhya Pradesh)
f;;::md Price Control Order,

(xiv) GBR No 113, dated the 24th
January, 1950, making certain
further amendments to the
Rice (Madhya  Pradesh)
Second Price Control Order,
1958

(xv) GSR No 114, dated the 24th
January, 1858, contaiming the
Rice and Paddy (Andhra Pra-
desh) Price Control Order
1959

(xvi) GSR No 134, dated the 28th
January, 1859, contaiming the
Rice and Paddy (Madras)
Price Control Order, 1958

(xvii) GSR No 135, dated the 2nd
February, 1959, containing the
Punjab Roller Mills (Regula-
tion of Use of Wheat) Order,
1959

(xvin) GSR No 187, dated the 4th
February, 1858, containing the
Rice and Paddy (Mysore)
Price Control Order, 1859

(xix) GSR No 168, dated the 4th
February, 1958, making certamn
amendment to the Rice and
Paddy (Andhra Pradesh)
Price Control Order, 1959

(xx) GSR No 171, dated the Tth
February, 1859, making cer-
tamn further amendments to
the Interzonal Wheat Move
ment Control Order, 1957
[Placed in Library See No
LT-1206/598]

OmrpErs 1sSUED unNDER EssEnNTiAL ComM-
MODITIES AcT
Shri A. M Thomas: I beg to lay on
the Table, under sub-section (8) of
Bection 3 of the Essential Commodi-
ties Act, 1955, a copy of each of the
following papers

(1) Three statements showing 428
Orders to get declaration of

Electnesty (Amend-

ment) Bili
stocks served on certain
traders in Krishna District
(Andhra Pradesh)

(1) Three statements showmng 319
Orders to get declaration of
stocks served on certain
traders in East Godavari Dis-
trict (Andhra Pradesh)

(m1; Three statements showing 536
Orders to get declaration of
stocks scrved  on  certain
tradirs 1n West Godavan Dis-
trict (Andhra Pradesh)

(1v) One n»tatement showmg 30
Orders to get declaration of
stocks served on certan
tiaders 1in Guntup  Dastr.ct
{Andhra Fradesh)

Four statements showing 258
Requisition orders for Rice
served on certain traders m
Krishna District (Andhra
Pradesh)

(v

(v1) Ten statements showing 304
Requisition orders for Rice
served on ccrtain traders in
West Godavarn Disinict
(Andhra Pradesh) [Placed
Library See No LT-12868/
591

12-04 hrs,

PETITION RE INDIAN ELECTRI-
CITY (AMENDMENT) BILL

Secretary: Sir, under Rule 167 of the
Rules of Procedure and Conduct of
Business in Lok Babha, I have to re-
port that a petition as per statement
laid on the Table has been received
relating to the Indian Electricity
(Amendment) Bill 1958, as reported
by the Joint Committee

ETATEMENT

Petition relating to the Indian Elec-
tncity (Amendment) Bill, 1938, as re-
ported by the Joint Commuttee
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